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A p p r o p r i a t i o n  A c c o u n t s  a n d  A u d i t  
R e p o r t  R a i l w a y

The Deputy Minister o f  Finance
(Shri B. N. Bhagat): I beg to lay on 
the Table a copy of each ot the fo l­
lowing papers under Article 151(1) o f 
the Constitution:

(1) Appropriation Accounts of 
Railways in India for 1955-56, 
Part I-r-Review;

(2) Appropriation Accounts of 
Railways in India for 1955-56, 
Part II—Detailed Appropriation
A c c o u n t s .  [ Placed in L i b r a r y  
See No. S -290/57 ]

(3) Block Accounts (including 
Capital Statements compris­
ing the loan Accounts), Balance 
Sheets and Profit and Loss A c ­
counts of Indian Government 
Railways, .1955-56 (Placed in 
Library. See Wo, S-291/57 ]

(4) Audit Report, Railways, 1957. 
[P.'arcd tn Library. Sec No S - 
292/57]

F i n a n c e  A c c o u n t s  a n d  A u d i t  R e p o r t -  
H i m a c h a l  P r a d e s h

Shri B. 11. Bhagat: 1 beg to lay on 
the Table, under Article 151(1) of 
the Constitution, a copy of the Finance 
Accounts of the Government of Hima­
chal Pradesh, 1955-56 and Audit Re­
port, 1956. [Placed m Library. See 
No. S-289/57].

A m e n d m e n t s  t o  I n s u r a n c e  R u l e s

Shri B. R. Bhagat: I beg to lay on 
the Table, under sub-section (3) of 
Section 114 of the Insurance Act, 1938, 
a copy of the Notification No. S.R.O. 
2631, dated the 15th August, 1957, 
making certain further amendments 
to the Insurance Rules, -1939. [Placed 
in Library. See No. 5-294/57].
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A m e n d m e n t s  t o  R u b b e r  R u l e s

The Minister of Cotnmeroe (Shri 
Kanungo): I beg to lay on the Table 
under sub-section (3) o f Section 25 
of the Rubber Act, 1947, a copy of the
Notification No. S.R.O. 2824, dated the 
7th September, 1957, making certain 
amendment^to the Rubber Rules, 1955.
[Placed in Library. See No. 5 -280 /“ 
57].

A m e n d m e n t s  t o  C o t t o n  T e x t i l e s - 
( P r o d u c t i o n  b y  H a n d l o o m )  C o n t r o l .

O r d e r

Shri Kanungoi I beg to lay on the 
Table, under sub-section (6 ) o f sec* 
tion 3 of the Essential Commodities 
Act, 1955, a copy of the Notification- 
No S R O  2420, dated the 17th July* 
1957, making certain further amend­
ments to the Cotton Textiles (Produc­
tion by Handloom) Control Order*. 
J956 IPiact'd in Library. See No. 
S-295/57]

B u d g e t  'E s t i m a t e s  o f  A i r  C o r p o r a ­
t i o n s

The Minister of State in the Minis­
try of Transport and Communication* 
(Shri Humayun K abir); I beg to lay
on the Table a copy of each of the 
following papers under sub-rule (5> 
of Rule 3 of the Air Corporations Rub­
les, 1954:

(1) Summary of the budget esti­
mates of revenue and expendi­
ture for 1957-58 and summary 
of actuals for the years 1953-5* 
to 1955-56 and budget for the 
year 1957-58 under capital o f  
the Air India International Cor­
poration. [Placed in Library. 
See No. 5-296/57].

C2) Summary of budget estimates 
o f revenue and expenditure for
1957-58 and summary of actuals 
for the years 1953-54 to 1955-S&



I3 7 5 lDirectiona issued by the IS SEPTEMBER 1957 
Speaker under the 
Rule* of Procedure
and budget for the year 1967-58
under capital of the Indian A ir­
lines Corporation. [Placed in 
Library. See No. S -298/57].

A n n u a l  R e p o r t  o f  E m p l o y e e s '  S t a t k  
I n s u r a n c e  C o r p o r a t i o n

The Deputy Minister o f Labour 
(Shri Abid AH): I beg to lay on the 

Table, under Section 36 of the Employ- 
•ees’ State Insurance Act, 1948, a copy 
o f  the Annual Report of the Employ­
ees’ State Insurance Corporation for 
the year 1955-56. [Placed in Library. 
S ee No. S-298/57).

Shrtmati Parvati Krishnan (Coim­
batore): With regard to this insurance 
scheme, the estimates of the scheme 
■were laid on the Table by the hon. 
Minister yesterday for 1957-58 and we 
have had no opportunity to discuss 
this report In view of the fact that 
there are a large number of com­
plaints from many centres with regard 
to the working of this scheme, I would 
request that you would allow us to 
have a discussion on the scheme on 
the very opening day of the next ses­
sion.

Mr. Speaker: The Member may re­
new the request during the next ses­
sion.

DIRECTIONS ISSUED BY THE 
SPEAKER UNDER THE RULES OF 

PROCEDURE

Sardar Hukam Singh (Bhatinda): 
I beg to lay on the Table a copy each
of Directions Nos. 9A, 19A, 19B, 115A 
and 124 issued by the Speaker under 
the Rules of Procedure ancf Conduct 
o f Business in Lok Sabha
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REGULATIONS FOR HOLDING 6 T  
ELECTIONS BY MEANS OF SINGLE 

TRANSFERABLE VOTE
Sardar Hukam 8 inch (Bhatinda): 

I beg to lay on the Table a copy o f  
the Regulations made by the Speaker 
for holding of Elections to Commit­
tees by means of the Single Trans­
ferable Vote.

MINUTES OF RULES COMMITTEE
Sardar Hukam Singh (Bhatinda): 

I beg to lay on the Table a copy of 
the Minutes of the sitting of the Ru­
les Committee held on the 10th Sep­
tember, 1957 CPlaced in Library. See 
No. S-301/67]

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the 
following messages received from the 
Secretary of Rajya Sabha: —

(i) In  accordance with the pro­
visions of sub-rule (6 ) o f 
rule 162 of the Rules o l 
Procedure and Conduct o f 
Business in the Rajya Sa­
bha, I am directed to re­
turn herewith the Cotton 
Fabrics (Additional E x­
cise Duty) Bill, 1957, whitih 
was passed by the Lok Sa­
bha at its sitting held on 
the 7th September, 19S7, and 
transmitted to the Rajya 
Sabha for its recommenda­
tions and to state that this 
House has no recommenda­
tions to make to the Lok 
Sabha in regard to the laid 
Bill.’

(ii) ‘In accordance with the pro­
visions o f' sub-rule (fl) of 
rule 162 of the Rules of 
Procedure and Conduct of 
Business in the Rajya Sa­
bha, I am directed to re­
turn herewith the Dhoties 
(Additional Excise Duty).




